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MINISTRY OF AGRICULTURE

(Department of Agriculture and Cooperation)

NOTIFEANON

New Delhi, the 12th December, 2005

s.o. 1747(E).- Whereas a public notice was issued in leading
newspb-p-er5i-iJdrNovember, '1998 and 24th September, 1999 asking
manufacturers to generate and submit data in respect of insecticides granted
'deemed to be registered status' on the coming into force of the lnsecticides
Act, 1968 (46 of 1968), and, consequently, data in respect of certain
insecticides was generated and submitted by the pesticide industry to the
Secretariat of Central lnsecticides Board and Registration Committee;

And whereas, Registration Committee, in consultation with
representatives of pesticide industry, constituted a Core Group of Experts to
examine the total data available with the Secretariat of Central lnsecticides
Board and Registration Committee and the pesticide industry in respect of
Deemed to be Registered Pesticides;

Now, therefore, in exercise of the powers conferred by sub-section (2)
of section 27 of lhe lnsecticides Act, 1968 (46 of 1968), the Cenkal
Government after considering the recommendation of the said Core Group of
Experts and after consultation with the Registration Committee and on being
satisfied that further use of Deemed to be Registered Pesticides enumerated
below is likely to cause risk to human beings and animals as their safety
cannot be fully established for want of complete data asked for from the
pesticide industry, hereby propose to make the following draft Order, namely :-

DRAFT ORDER

(A) Label claim of the following insecticides for the crops mentioned
against each insecticide shall be deleted from the date of
publication of the Order :-

LIST OF CROPS TO BE DELETED FROM APPROVED USAGES :

Name of Crops

Alpha Naphthyl
Acetic Acid

Pea, Watermelon

Potato, Bajra
Alachlor Sugarcane, Beans, Potato, Cabbage,

Cauliflower, Onion, Tomato and Chillies
Carbaryl Castor, Ber, Tobacco Coffee and Si

1
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ofst.
No.

Name
lnsecticide

Atrazine

Ca tan Coffee Tobacco, Groundnut, Maize
hara
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Carbofuran7
Diazinon

Dicofol10

CucurbitsWhea11. Dinoca
12

Endosulfan
honEth14

Fenthion

b

8

C hlormequat
Chloride

i Ber

Tobacco
S bean, Man o, Tea

v Dimethoate Arecanut,

Diuron
13

15.

16 Fenitrothion Cotton,

17 Lindane

19 Malath ion

20 Mancozeb

21 I Meth arathion Frenchbean

22 Oxydemeton
Methyl

27 Quinal
28 Trichlorfon Red

Betelvine, Lucerne, Turmeric

Groundnut, Maize, Cumin, Coriander, Arecanut,

Coconut, Su arcane

Tea, Coffee, Su arcane Sa ota

Su arcane, Tobacco, Cashew Cocoa

Cucumber, Groundnut
Cotton, C ea, Groundnut, Coffee, Turmeric

Groundnut, Castor, Mustard, Toria,

Su arcane Coffee, Tobacco

Sorghum, Cashewnut,
Maize

Coffee, Waln

I cardamom,
Su arcane
Red ram Su

Bean, Coco
I Bottlegourd, Bittergourd, Sunflower, Soybean

Urd, Walnut
Castor, Coffee

l

i

Goundnut, Sesamum, Bhindi, Brinjal, Onion,

I Potato, Tomato, APPle, Banana, Peaches, Plum'

Coffee, Tobacco
Coffee
Mint, TaPioca

30

25 Rice Potato

26 rethrum Cotton

hos cucurbits, Coconut, Tobacco

ram Ben al ram, Coffee, Tobacco

29 Thiometon Coffee, Sugarcan e, Cotton, Castor, Groundnut,

Mustard Safflower' Tobacco, Cow a

Beans
its Cumin

Zineb Opiu

S.No Nameoflnsecticides

Dalapon
Ferbam
Formothion
Nickel Chloride
Para-dichlorobenzene

31. i

/R\ lnsecticides/ products enumerated below shall be withdrawn from

\u, ildrt" of publicatlon of the order -

List of lnsecticides/ Products to be withdrawn

1

2
3
4
5

-\L ) \:7 i /o \

MCPA18

23. I Phorate
Paraquat
Dichloride

24

Pro anil

Ziram

-)

Berseem Lucerne. Sanarcane
ut, Muskmelon, Watermelon,

Turmeric Beans
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6
7

Simazine
Warfarin

(c)

(D)

(E)

(F)

(G)

All registrants who have been granted certificates of Regrstration

atongwith label/leaflets in respect of the above mentioned

pesticides should return their Certificates of Registration to the

becretary, Central lnsecticides Board and Registration Committee,

NH-IV, Faridabad within six months from the date of publication of

this notification, failing which action to revoke the licence under

section 14 of the lnsecticides Act, 1 968 shall be initiated.

Non endorsement or correction of the Certificates of Registration

will not be taken as permission or approval to operate upon

Certificates of Registration in contravention of the provision of this

Order.
Certificates not submitted by the due date shall be deemed to have

been cancelled.
The State Governments may take such steps in their respective
jurisdiction as they may deem fit for carrying out this Order.

The deletion and/or withdrawal, as the case may be, made by the

Government pursuant to this Order shall become inoperative as

soon as the required complete data for the insecticide (s) as per the

guidelines is generated and submitted by the Pesticide lndustry to

the Government and accepted by the Registration Committee

The draft Order, which the Central Government proposes to make,

is hereby published for information of all persons who are likely to be

affected ihereby; and notice is hereby given that the said draft order shall

be taken into consideration afier the expiry of a period of forty-five days

from the date on which the copies of the Gazette containing this Order are

made available to the public;

Any person desirous of making any suggestion or objection in

respect of said Order may forward the same for consideration of the
Central Government within the period so specified to the Joint Secretary
(Plant Protection), Ministry of Agriculture, Department of Agriculture and
Cooperation, Krishi Bhavan, New Delhi-1 10001.
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